IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

| |
| /AT HYDERABAD

O.A.MHo0, 745/95 | Date of Order ;5 3,3.98
BETWEEN : | T

B.Jehn Prasad F : s. Applicant,

- o

1, The Pestmaster, Angmthapur HO
Apanthapur Division, Amanthapur,

|
2. The Supdt., of Post Offices,
Apanthapur D%visi@h, Apanthapur,

3. Sri Srimivasulu | .« Respendents,
. | !
|
e
Counsel for the Appl#cant .. Mr,P.Rathaiah
B L . .
Coumsel for the Respendents es Mr . N.R.Devraj
- -
.
CORAM: - | : . ;

3 : | .
HON'BLE SHRI R/RANGARAJAN s MEMBER (ADMN.)

HON 'BLE SHRI BJS, JA& PARAMESHWAR s MEMBER (JUDL.)

X As per Hon'‘ble Sn%i B.S, Jai Parameshwar, Member (Judl,) X

| - e em

Mr.J@seﬁh for Mr,P,Rathaiah, learned ceumsel for the
applicant amd Mr,W.Satyanarayama for Mr.N.R,Devraj, learned
standing counsel f@% the respemdents, R-3)th@ugh notice has
been Served er him ﬁersonallx has remained absent,

2 .
| | : NPO
2, The pest of Extra Departmental Stamp Vénéer}LA nanthapur
| .
fell vacant w/(e,f, 24.,6.94 en account of the removal of the
H
! | _ .
regular incumbent of that pest, The Pest Master, Ananthapur
i .
re quested the|laca1|emp1®yment exchange te® Sponsor candidates,
. ‘ .
| .o



L 2 L & J

The empl@ymgnt éxcnamge did moet give any respense te the
said-mequisrtiaﬁ.- Hence am open notification dated 17,9.94

- was issued imviﬁing applications frem the eligible candidates
te £ill up the ?aid pest, The last daté vwas fixed as 17,10,94,
In fesp@nsa teo the said retificatien 24 camdidates submitted
their applicati¢ns. It is stzted that the candidflature of the

applicant was r@jected en the fellewing greunds,

(a) Residential certificate was not preduced,

(bi The applicant was the mative of the Atmakur
‘village ard was mot residing at Amanthapur
anpd that the saidqvillage Qa§ at the distarce

4,

of 25 kms. away frem Amanthapur,

3, The respomdents selected R-3 for the Said pest as R-3
: . wed
belenged te 5.C. Commumity amd it is submitted that there i?—;

shertfall of 5.,C. Community inlthe said divisien,

4, The applicant has filed this CA challerging the se laction
and appeietment of R-3 fer the pest ef EDSV, NPO, Amanthapur,
' The applicamt has challenged the rejectiom ef his camdidature

and alse selection of R=3,

5. The respordents have 3tated in clear terms fm page-3

of the reply the reasems for rejectien of the gandidature of
tbe applicamt.‘ Cn perusai of all these groumnds ve feel thag
the respondents 1 and 3 unjustifiably rejected the candidature
of the applicant, It is te be moted that a capdidate need net
be residing at ‘the place where the Post Office is situated,

It is emly after his selectiea he has to reside &nd run the
Pest Office imgthat area, Therefere the rejection of the
candidatura afithe applicant on the greund that he was residing

25 Kms away f:ém_haanthapur was mot justified,

R | . | «e3
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6, Likewise ﬁhe residaﬁtial'certificate not produced is

alseo taken as a gr@und for rejecting the candidature of the
' a

applicant, When it is not conditien precedent for residing

in the area wher% the Post Office is Situated, We fesl that
" . ' ) e cem (W —
preductien. of residemtial certificate was net E&%&ﬁ%%?éé#y.

—

|
T The iespeﬁdemts submit.that they selected R-3 on the
grewnd that he belonged to 5.C. Cemmumity and that there was
shert-fall ia thé representatien ef the camﬂidaﬁg{bel@nging
to 8,C. Gﬂmmumit& in the divisien, They have not preduced

7 oWhedia .
the natificatian dated 17,9,94 te ascmrtaimlfhere was any

indicatien tnat;they were prefering an 5.C, Candidatg. In
view ef the deciSiem ef the Calcutta Bench of this Tribunal

| {
ene notification is issued in demeral terms selection of the
g .

;
reserved candidate will deprive the empleyment eppertunity ef

| , .
the candidates belwngimg te ether cemmunity,., If the respondents

felt that there was shert fall of 5,C. representatien in the
T Tenlbioned ~
division they sp@uld have specifically saﬁlin the notificatieon,

The respendents have net preduced the metificatien, In the
~ & -
adsence ef the said notificatien we are @ml%Lg@ by the records

te hmld that selectiam of R-3 only en the basis that he belenged
/M‘
te S.C. community may net be preper, His selecti@nlfsldeprlved

the empleyment 'epportunity of ather candidates bel@mgimg te

other cemmunity,

8. Therefore im our humble_apimi@n the respendents have
-failed te give preper reasons fer rejectiom ef the candidature
of the applicanht and for selection of R-3, Hence we have mne

- éthqr alternatiive but to set aside the Belection of R-3 fer
s : i
the pest sf-EdSv, NPO, Ananthapur amrd further direct the

respandents té make selectien ameng the eligible candidates

|
whe had respemded te the netifjicatien dated 19,9,94, Till

| .
such selectien ef a regular candidate the persen helding the
Ao

p@St of EDbV,INPv Apanthapur shall be centinued as a previsisna

camdidate. | N— . . o o
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9, | Im this view of the matter we issue the fellewing
directiens - ‘ ‘
(a) The selection of R-3 for the pest of EDSV,

C ‘ .
NFPO, {nanthapur is hereby set aside,

(b) The respondents 1 and 2 are hereby directed
to make selecti@n‘ amsng the candidates who
responded te the netificatifén dated 17,9,94
and f:ii.naliSe the precess of selectior as

|
expeditieusly as pesSsible .

(e) Till suwh time the present imcumbent of the
pest ef EDSV, NPO, ananthapur shall be

centinued as previsiomal canmdidate,

10. With the above directions, the OA is dispesed ef,

Ne cests,

B.5, JAI PARAMESHWAR )

. ( Re RMGARMAN
Mamber (Judl,) Member (Adma,-

\‘3\‘\%
. i Dated : 3rd March, 1998 M
| (Dictated in Open Court) (V

N sd | —\BL
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Copy to:i-

Te The
2 The
3. One
4: Ons-

5. 0Ons
6. Ona

7 One

srr

Postmaster, Ananthapur HO Ananthapur Division, Anantheapur.
Supdt. of Post Offices, Ananthapur Oivision, Ananthapur.

‘copy to Mr. P.Rathaish, Advocate, Ca7., Hyda

copy to Mr. N.R.Devaraj, Sr.CGSC., CATe, Hyd.
copy to BS1P M(J), "AT., Hyd.

copy to C.R.(A), CAT., Hyd.

duplicate copy.
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